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Present: C.B. Gogoi, 

Sessions Judge, Sontipur, Tezpur 

Misc.(Crl) Case No. 382/2021 

O R D E R 

 

27-10-2021 

This is an application u/s 439 Cr.P.C. filed by one Monoranjan Ghosh 

seeking bail for accused Shymal Ghose and Bhawal Ghose in connection with 

Tezpur Police Station Case No. 1019/2021 corresponding to G.R. Case No. 

1671/2021 u/s 326/307/34 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the contents of the case diary received today. 

The learned PP vehemently opposed the bail prayer contending that 

there is sufficient material against the accused person in the case diary.  

On the other hand, learned counsel appearing for the accused 

persons contended that accused persons are law abiding citizen who himself 

surrendered in court on 08-10-2021 and since then he has been languishing 

in jail. 

It is further contended that there was a fight between two sides and 

it is the informant side who attacked the accused persons in his house and in 

the course of taking self-defence other side may suffer injury but it is not 

intentional. 

Having heard the learned lawyers appearing for both sides and on 

careful perusal of the case diary including medical report, it transpires that 

the victim Hari Das Ghosh suffered depressed fracture on right parietal bone 

and type of injury is stated to be grievous. However, there is no medical 

document to show that the injured took treatment as indoor patient. 

Therefore, the injury suffered may at best be within the parameters of 325 

IPC. 

Case diary further reveals that the investigation of the case has 

almost been completed. Therefore, there is no need to detain the accused 

persons in judicial custody for the purpose of further investigation of the 

case. 
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In the above backdrop, accused Shymal Ghose and Bhawal Ghose are 

enlarged on bail in execution of a bond of Rs. 30,000/- (Rupees Thirty 

Thousand) each with one local surety each of like amount to the satisfaction 

of the learned Elaka Magistrate on condition that they shall fully cooperate 

with the investigation of the case and shall not made any attempt direct or 

indirect to influence or threaten the witnesses or the victim in connection 

with the case. 

Send back the case diary in seal cover. 

Accordingly, Misc(Crl) case disposed of. 

Sessions Judge 
               Sonitpur, Tezpur. 


